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DEN' I‘AL(X)UNCILOFINDIA
NOTIFICATION

New Delhi, the 17th October, 2008
~ No DE-130-2008:-— | exercise of the powers conferred by Sub-Section (1) and’

clause(i) of sub-section (2) of Section 20 of the Dentists Act, 1848 (XVI of 1948), the

Dental Council of India with the approval of the Central Govemment, make the fotlowmg
Regulations for Sectton 6(1) of the Dantlsts Act, 1948: _

1. Short title and commencement:

(i These Hagutahom shall be called the “Dental Council of India (Term of Offi ce

of Membaership of DCt) Regulatlons 2008".
(i) They shall come into foroe from the date of its publication in the Official

. Gazetta .
2. Tem of Office of Membershiﬁ DCl;

Subject to the provisnons of phls section an elected or nominated member shall
hold office for a term of five years from;the date of his election/nomination or until*
his successor has been duly: electedlnom:pated but not beyond six months from .
the expiry of his five-year term when he shall cease, tobea member of the DCL. -

(Provided that a member nomnnated under dause (e) or clausa H of section 3
shall hold office during the pleasureof the aulhonty nominating himy)
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